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FINANCIAL EXPRESS

MONDAY, AUGUST 9, 2021

DETAILED PUBLIC STATEMENT IN TERMS OF REGULATIONS 13 (4), 14 (3), AND 15 (2) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL
ACQUISITION OF SHARES AND TAKEOVER) REGULATIONS, 2011, AS AMENDED, TO THE PUBLIC SHAREHOLDERS OF

Open offer for scguisiton of up fo 2723370 {Twenty-Seven Lakhs Twenty-Three Thowsand Thres Hundred and Seventy) fully
paid-up equity shares of face value of T10.00- (Rupees Ten Only) each (Equity Shares’], representing 26.00% of Ihe equily
and vating share capital of THR Retail Limited (TNR' or ‘Target Company’) from the public shareholders of TNR Retail Limited,
by Trivedi Umang Vijaykumar ["&cguirer 1'), and Agrewel Mikunj Maheshial (‘Acquirer 2') {Acquirer 1 and Acquirer 2 are
hereinafter collectively referred to a5 'Acquirers’), &t an offer price of T8.78- (Elght Rupess and Sevenly-Ebght Palsa Only)
('Open Offer’l. There are no persons acting in concert for this Dpen Offer,

In the Public Announcement dated Tuesday, August 03, 201, the DHer Price of T8.00- (Rupees Eight] per Equily Share was
erronegusly mentioned; and hence in this regerds, a revised public announcement dated Friday, August 06, 2021 was made
with an oifer price of TE.78- (Eight Rupees and Sevenly-Eight Paisa) per Equity Share.

Thiz Detailed Public Statement ('DFE] s being Issued by CapitalSquare Advisors Private Limited [Manager 1o the Offer), for
and on behall of the Acquirers, in compliance with Regulations 13 (4], 14 (3), and 15 (2] and swch other applcable Regulations
of the SEBI {SAST) Reguiations, and pursuant to the public anncuncement dated Tuesday, Auguest 03, 2021 [Public Announcemant'),
in relation to this Open Offer, which was filed with Securities and Exchange Board of Indla |'SEBI'), BSE Limited |'BSE Limied'),
and the Target Company at its registered office, in terms of Regulations 3 (1) and 4 of the SEBI (5A5T) Regulations, The Public
Announcement was senf to SEBI, BSE Limited and io the Target Company on Tuesday, Awgust 03, 2021, respectively, in terms
of Regulations 14 (1) and 14 (2] of the SEBI (SAST) Regulations,

For the purposes al s Delaied Pubhc Siatament, the lllowersg bams shall ke the meanng assgned 1o Hem Mo

‘Business Day® means any day oher than a Sahurday, Suncay of any day an which banks in Indss or e SEBI s pernited (o be clsed
‘Equity Shares' maans the ldly pakd-up agqudy shares al e Taegel Gompany of lace valus of T10.00- (Bupeas Ten oy each;
‘ientified Date’ maans the date faling on tha 10" (Terth) working day praor fo the commencement of tha tandaring periad, for Se
purpese of determining the Pubic Sharshaiders to whom the Letter of Offer shall be sent;

‘Offer’ means the open offer being mads by the Acgulrers for acquisiticn ol up 1o 27,233,370 (Twenty-Saven Lakhs Twenly-Three
Thousand Thrag Hundrad and Saventy] Equity Shares, repraseniing 26.00°% af the fully paid-upn Equity Shane capital and woting share
capital of the Tanget Compary:

‘Offer Price’ means an offer price of TE74- (Eight Aupees and Seventy-Eight Paisa Only) per Equity Share;

“Offer Size' means azsuming lull acceptance under this Open Ofler, the aggregate consideralion payahle 1 the Putlic Sharaholdars
in eccomdance wih tha SEBI (SAST) Aegulations amounting to T2,39,11, 188,60~ (Two Crores Thiry-Mine Lakhs Eleven Thousand One
Huredreed and Exghty-Exghl Rupees and Sty Palsa Oniy);

‘Public Shareholders” means all he equity sharehokiers of the Targel Company wha are eligible %o tender Seir Equity Shares in his
Cffer exchiding {g) the equity sharehalders farming & pan of the promoter and promoter group of the Targat Company; (0 parties $a the
Share Purchass Agroement (eined Dakwn and (] ary' persons 50 n concant of deermed 10 be acting n-concest with he persens
sed aut im (&) and |b}. pursuami 1o &nd in compliance with SEBI (SAST) Regulations;

“SEBF means Securilies ard Exchange Board of Inds;

“Share Purchase Agreement’ or ‘SPA' dated Tuesday, August 03, 2081 enlered amongst the Acguirers: and following mentigned saling
pramaler shansholdars and (he promaolers, namely beng: (a) Pinal Kanchandl Shabs; () Palel Mulanben Jaykishan, [¢) Snehaiben
Kizushaibhai Shah; (d) Jaykishan Shanglal Patel HUF; (Parbas aforamentionad fmm ool (5] fo (5] are herainafler referad o as Selling
Pramaler Shareholders’)

“Vioting Share Capital’ means tha lully diluled Equity Share capilad and wofing share capital of (he Targed Comparry as of ha 107 (Tendh)
working day from the cloawre af the tendening pancd of this Cpen Offer;

DETAILS OF THE ACQLIRERS, SELLING PROMOTER SHAREHOLDERS AND TARGET COMPANY

INFORMATION ABOUT THE ACQUIRERS

Trived! Umang Vijaykomar {“Acquirer 1°)

Trvedi Uimang Vigykumar, S0 Vigikumar Dashrathlal Toved|, aged 31 pears, Indian resicdes], beanng Permanin aosounl
Humbar AKWPTO0248 under the Incame Tax Act, 1861, residend at Marcda, 1, Chibrakud Plaling, Ahmedabad - 382330, Gujarst,
India, with contact gelails being “31- STZ2123456', and Emal Addne=s being ‘gahanasir@omail. oo’

Apquirar 1has complaled his commandal pilol raining from Aseo Fibe Avabon Corporation, Marsla, Phiippinas in e year 2008-200%;
and haz mare than 10 (Ten) years of rich expanisnce BCing 25 B trusles ensuring smoath funstioning and operation of Bright
Intesraationa Sehaol (CBSE Baard) and Brght Wiclory Schoct (G5EB Boand) &5 Anand Ba Seva Trusl;

Acquirar 1 is acling in tha capacity of a diraclor in Aabana &ir Sanices Privade Limited and Mumeraus Cabs Private Limiled,

The nal wieth of Acquirar 1 & 351,40,36 320,000 [Fupses Filty-One Crees Farty Lakbs Twenly-5i Thousand Three Hurdrad
ard Twienty Only) on Monday, Awgust 02, 2021, as certified wide cerificate dated Tuasday, August 03, 2021, by Charterad
Accaurdant Mirangn Jain, baarng mambarship number 47811, Proprietar of Niranjan Jain & oo {Charlered Accounfants) bearing
fimn reqistration number ‘11381W, having Az office beated af 307, 308, Shial Varsha Arcade, Opposite Girish Caold Drinks,
C.5. Road, Abmedabad - 380009, Guarat, India wilh conlact dalals being +91-079-2B440427, +81-073-40075175 * and Email
Addrass being ‘riranjanjant 58 8yashoo.con'

Agrawal Mikun| Maheshlal |"Acguirer 2°)

Agrawal Mikun) Maneshial, a0 Maheghial Frabhdal Agrawal, aged 31 wears, Indian resdent, beding Pemanen! Accounl kumbser
AYVPASIAIN under tha Income Tax Act, 15951, rasident at 4, Ghiya Park, Sahjenand Road, Akola, Vadodara — 390020, Gujarat,
India, wih contact detal of Acquiner 2 being “+31-B01E836368, and Email Acdness Deing ‘Reemool ho@grai com',

Apquirgr 2 has complabed hig Niest woar of unior collage Trom Kabani Trus! Vidyalaya Schodl, Gujaral and beng an owner ol a
depanmenal siare situated in the ane af the prime locafion of Yadodara, He has experiance in managing siore business induiged
n sellng of FMCG & such alher products. Over and abaee busimess management ba also has eapadise i implamanting sratedges
o imgnove sales, Stock conbrel, Account Bnakysis, Forecasing future safes and strategic planning, with more than 15 (Fiftaen) years
al buginass sapanance,

Apguiner 2 & nal acling in the capacly ol a dmcion n any corpary;

The ned worth of Acquirer 2 i THL28 431.00:- (Rupeas Minety Lakhs Twerty-Eighl Thausand Four Hundred and Thirly-One Only)
an Monday, August 02, 2021, as cedified vide caricate dated Tuasday, August 053, 2031, by Chartersd Accountart Miranjan .Jain,
Beaning meambarship number 7811, Propnetor of Miranjan Jain & Co. (Chadared Accountants) baarmy firm regestrabion mumbsr
115N, having its office located &1 307, 308, Shilal Varsha Amncade, Opposite Giish Gold Deinks, oG, Road, Ahmeadabad -
J50009, Gujaral, India with contacl details baing +971-079-26440427, +91-072-40075175 " and Email Address baing
nirangEnjzn 156 & yahoocodn’;

Acquirer's Confirmation and Undertaking

As on date of ks Delalled Public Stalement, Acguer 1 holds 269,456 (Two Lakhs Sixty-Mine Thowsand Four Hundesd and
Sinty-Six) Equity Shares. reprasanting 2.57% of tha equity and waling ehare capital of the Targed Company; end Acguirer 2 holds
2,496,833 (Two Lakhs FompSis Thousand Mne Hundred and Thisty-Three) Egusy Shamss, representng 2.36% ol Be equly and
waling share capital of He Tanget Company. Further, pursuent 1o the Share Punchase Agreement executed, thay imend to scquire
H2TEEG (Thity-Ore Lakhs Twenly-Seven Thousard Sa Hundred and Exghty-Sixh Equity Shares representing 25.86% of the
aguity and wabtng shara capital of the Target Compary. A5 on dele of this Dedeiled Public Siatement, excapd for baing the
sharghoiders ol e Targe Campany and having aeecubed e Bhane Purchiss Agreemond, the Acquingrs do ral ke dny olber
riierast or relationship with the Terged Company and &= promiders, directors or key employess;

Az pn date of this Detaled Publiz Statament, fhe Acquirars do not belong b amy group;

Az on deta of this Dateiled Public Stetamant, the Acquirars are not forming part of tha peesent promoter and pramotar group of
fhe Target Company

Az on dase of This Datailed Public Statemant, the Aoquirars ana nod nefalad 1o the promobans, drechars or key amployvaes of 1ha Targed
Company;

The Acquirers, have individuslly, confirmed and declaned thas, none of the Acguirers ane related to each other In ary manner; and
thad lhana isfare no nominae(s) of the Acquirars an the Board of Direclors of the Tangat Company;

The Acquirers, bave indvidualy, conlirmed and declared that, they have net been peotibitad by SEBI from daaling in saturties,
n terms of directions issued undar Section 116 of the Secunties and Exchange Board of india Act 1552 (“SEBI &ct'), or undsr
any athar requlalion made under tha SEBI Act;

The Acquirers, have indiidually, confirmed and declared that, they have not bean categorizad nor ase appearing in the Ty
Dedauttes’ 35t ssued by any bank, financa instiution, or consorium Terecd in acoordance wilh he guideknes on wilul defamens
ssued by SEBE

The Acgurers, have indridually, futher confimned and daclared, the Acquirers are not daclared as Foglve Scanomiz Offendsrs’
under Section 12 of The Fuglive Econamic Offendars Acl, 2018,

Tha fcquinges Fenve sladed That, (heoe are no peesons acling n concest in nedafon o (his Opan Ofar silkin the meaning of Regulalion
2 [11 (g (1) of the SEBI |SAST) Regulations,

The Acquirars, hereby indivicualy, urderake that, they wil nat sell the Equity Shares of the Tanget Company, hefd and acouired
by them, i any, during the Open Oler paded i lesres ol Reguiation 25 (4) of the SEBI (SAST) Aequlations

INFORMATION ABDUT THE SELLING PROMOTER SHAREHOLDERS

The detais of the &l the Selling Promaler Sharebakders, wha have entaned inlo the Share Purchase Agreament with tha Acquirars
and the Target Compary, are as siabed hersumnder

7/NR RETAIL LIMITED

Corporate Ildentification Number (CIN): L52320GJ2012PLC073076;
Registered Office: B-308 Titanium Heights, Near Vodafone House, Corporate Road Prahladnagar, Makarba, Ahmedabad — 380015, Gujarat, India;
Contact Details: +91 79-48901492:
Website: www.7nrretailltd.in; Email Address: info @ 7nrretailltd.in, cs @ 7nrretailltd.in
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il | Pinal Kanchanlal Shah

Permanert Acceunl Numbes AMMPS130EE
Aeszidant ai B-Type B2, Bimal Flat Mear

Azad Scciely, Ambawad, Ahmadabad - 330015
Gujarat, lnda Individuzl Mo

8,77 30 B.3E%

i} | Patel Nutanben Jaykishan

Parmanint Acsaunl Mumber BTUPPSS29G
Rezidant at 81/82 Gokul Mager Saciaty,

e Jaymata Bus Stop, Eanpur Road,
Ghodasar, Ahmedabad - 380050, Gujerst, India | Individual Mo

13,668,710 [13.06%

i | Snehaiben Kaushalbhal Shah
Parmanent Accour] Mumber: ACAPPS25E
Hesident & 901, Rushikeszh Aparment,
Hear Subhash Chomd, Mamnagas,

Ahmedabad - 30015, Gujarad, India Individual Mo 529 300 5.055%

Wi | Jaykishan Shantilal Patel HUF

Parmanenl Accawnl Mumber AAGHII2F1G
Acting through its Karta: Pasel Jaykishan Shantilal
Resdant al 8182 Goku! Magar Socialy,

near Jaymala Bus Stap, Isanpur Road, Ghodasar,
Ahmedabad- JA0050, Gujaral, Irdia 3,51 486 3.36%

Hindia
Undividad
Famiy

M Yas

TOTAL 327686 | 29.86%

The Selling Promoder Shareholdars hava propossd 1o osell 31,27 686 (Thify-One Lakhs Twenty-Saven Thousand S Hundred and
Eighty-3ix) Equily Shares 1o the Acquirers representing 28865 of the equity and woting share caplial of e Target Compary
pursuant bo Share Purchasa Agreameant al & price of 74,00/~ |Rupass Four Onlyl par Epuity Share;

The Saling Promoter Shareholders have indiedually dediared end confirmed that, they hawve nof besn prohibited by SEB! from
dealnyg in secunlies, i s ol deectons isued under Seclion 118 of the SEBI Acl, 1992, a5 amended of urdes any allser
regulefion made uncier the SEBI Act 1592

The Saling Prometer Sharehcldars have individualy declared and declared that, they do nol balang 1o any graup;
INFORMATION ABOUT 7MA RETAIL LIMITED [‘TARGET COMPANY')

{The discleswre mentionag wader fhis seclion has besn sourced from Information published by the Targel Company ar
provided by the Targe! Compaiy or pubilicly available sources)

TMA Aetal Limitad waz onginally incorporated on December 21, 2012 as a private imiad company under the provisions of the
Companies Act, 1555 with the Riegisirer of Companies, Gugarat, Dadra and Nagar Havel under e name and style of 7NR Reiad
Prvafe Limited”. Tharaafter, the Tarpal Company was cormanad inda a publhc limited company and accardingly the rams of the
Tanget Company was changed 1o 7R Aelad Limnfed” and & fresh cestificate of incorparation was issued on March 22, 2017 by
Registrar of Companies, Ahmedabad, Gujarat;

As an tha data of this Detailad Pubkc Statament, the authanzad Equity Shara capilal of $ha Tanget Company is 311,00,00,000. 00/
[Rupses Elesen Crares Onlyl comprising of 1,00,00,000 {One Croe) Equity Shares; and the ssued, subscrbed, and paid-up Eouity
Shase capial is Y1047 45, 000007 {Rupeas Ten Crores Foarhy-Sevan Lashs Fory-Five Thousand Only) compnsing of 1,04,74.500
(O Crone Four Lakns Seventy-Four Theusand and Five Hundred) Equity Shares, Furthes, the Target Company dees not have
any parly paid-up Bquily Sharas. Thane ara no culstanding warrants or opliors ar Smias instrumants, canvedibile into Equity Shares
at & later stage. Further, none af the Equity Shares are subject o any loek-in abligations;

The gnting Equity Share capital and Vosrg Share Caphial of e Targe! Company 15 isted at BSE Umited, The Target Compary has
already eslebl=had copnectivity wish Cendral Dapositories Servicas (India) Limited ('COSL') and Mational Sacurities Deposiary
Limied {'NSDL'; and e Equity Shares al the Target Comparny bearing Intemalional Secarties Identilication Number INE413X01099
ara placed under Group ‘B b=anng Scrip Code 540615 and Scrip 10 THR on the BSE Limited;

Based an the information aveilable on the BSE Limited's website, the Equity Shares of the Target Company are frequenily traded
on BSE Limiled in accondance wilh e provisions al Ragudason 2 (1) () of ®e SEBI [SAST] Reguistions,

Bried audiled linancial mlermetion of e Tangal Company for the Francial Years ending Masch 31, 2021, March 31, 2020, and

I i Lakhs excap Equily Share dafa)

Particulars Fee the Financlal Year ending
March 31, 2020 | March 31, 2020 | March 31, 2019
Total Revenue gor72 | 1omer | 1.308.26
l__MaI Income i, Prafit’ (Loss) Afar Tax -:_53 A&} | 11.03 21.43
Basic and dikned eamings per Equity Share (in ¥} (51} 011 0,20
Mal wah' shaseholdar's s 1.005.%2 1.058.48 1.0648.48

This imfarmeban i5 extracted fom the audisd financal stalsments preparsd in accondancs il ndlan Accounhng Standands:
The prosant Board ol Dineclors of the Tagel CI.‘:-I"I'IEQ-"IE.' ang ag [olows:

5r. |Name Date of Appointment Director Identification Designation

Ne. Mumbar

1, |Pingl Kanchanlal Shah December 21, 2012 | 05167449 Managing Directar

2, | Gupta Jamin Kailash Fabruary 12, 2021 | QEBI11A8 Acdibanal Exetiiieg Diracior

3. |\Gawsy Dilpaumar Kirani Saplember 02, 20 QB0ESHES independani Director

4, |Vindybhai Arjunbhal Baval Februany 18, 2018 NE0ERE28 Independinl Direclor

E. |Rachanaben Jain June 18, X014 08477349 Mon-Exgcutne Direchor

E, |Pranav Maraj Yajani July B3, 2031 9213749 Acdifional Indeperdent and
Kon-Execuiae Direchor

DETAILS OF THE OPEN OFFER

Tha Acquirers are making an Opan Oifer bo sequire 27,23 370 (Tweanty-Sewan Lakhs Twerhy-Three Thausand Three Hundred
and Seventy) Equity Sharas, reprasenting 26.00% of the equity and wvaling share capital of the Target Company, 81 a price of
TE.7A" [Eight Fupees and Sevanty-Eighl Paisa Only) per Equity Share aggregating 1o a bdal consideration of 72,3811, 18260 (Two
Craras ThirheNia Lakks Elaven Thousand Ona Hundrad and Eighby-Eighl Aupaes and Sy Paisa Oaly) |'Maximum Open Offer
Consideration’] payabia in csh, in accordancs with b provisions ol Regulation 9 (1) () of fhe SEBE |S45T| Regulaliors, subjed
fo the tems and conditions sat out In fhe Public Armouncement, This Detaled Pubkc Sialement and fe Letter of offer (‘Letier
of Offer’);

This Qpen Ofler 15 being mades undes SEBI {SA5T) Raguiations, 16 all (ke Public Sharahodidars of 1ha Targs Companmy 4% on
Tuasday, 14 September, 2021 (‘ldentified Date’), other than paries 1o Be Share Purchase Agreemaent the aguly shareholders
fairning & pan al the promeler and prometes group af the Taage! Company, and the Aoguines under Regulation T (61 of the SEBI
13AST) Regulations;

During e pancd from Fabruary 2021 and June 2021, tha Acquirars had acquired Equity Sharas of the Targed Company during
e period of 52 (Fily-ten) wsek's perod proe 0 5e dabe of the Pubbc Amouncement, he delails of wich ane Specilisd a5 under

“Name of the Acquirer Humber of Equity | Percentage of Equity
Shares Acquired Shares acquired
Trived Umang Yiaveumar (Acguier 1) 2,69 466 2ATS
Agrawal Mikunj Maheshial {Acourer 2| 2,46.533 2.36%

This Open Offer i3 not conditional wpon any mnimum level of socaptance in serms of the Rapulation 19 (1) of SEBI {S3A5T)
Hegulations;

This Opan Cffer is ned @ competilive big in tems of the Regulation 20 of SEBI (SAST) Reguiations;

Thizs Opan Clar i not pursuant bo any ghobal acquisition resulting in &n indinecl @cquisiiion of Equity Shames of the Tarpet Company;
The Manager to the Offer, CapilalSouane Advsors Prvata Limited does not hold any Equity Shares In the Target Company as en
e date of sppoirdment as Manager to the Ofler. They hansty daclare and undanake that, they shall nof deal in the Eguiy Shares

at the Target Comparry during the period cammencing from the date of their appaintment as Manager fa the Ofar unlil tha axping
af 15 (Fiftean) Days from the deta of closura of this Open Offar;

This Open Offer & subiect o the recelpt of the stalutory and ather appeovals Tor this Detalled Pubilic Statement. In femms of
Hequlation 23 (1) (ab of tha SEBI (SAST) Regulations, if the stalutary sporovels are nob recelved, this Opan Offer will stand
withdrawn;

This Dhafaied Public Slatemant is being pubishesd in Be Iwing nesspapes:

Publication Language | Edition
Firancial Expeess Erggish | A Edliors
Jansatta Hindi | Al Ediion
Financial Express Gujarett | Ahmedabad Editian
Mumibas Lakshadwesp Marafhi | Mumbai Edlion

Tha Equity Shares wil be acquired by the Fu:q.ih:—rs frea 1.r|:|rr: all lien, charges and encumbrances end logathar with all the nights
attechied to, including &k the nghls o dividend, bonus and nghts offer declared thareo;

In barmns of Fegulahon 25 (20 of SEBI {SAST) Aequlations, the Actguiress harehy undertase and declare that, they do not have
any intention to aienate any matenal assets of the Tamet Compary whether by way of sale, lease, encumbmancs, of ofherwise
far the periad 2 [Twao) years from the cleaure of this Opan Ofer, except (8) in the ordinany coumse of businass of the Tangst Compary
{including for the dispasal of e=zeds and oeating encumbrantes in accordance with busines= or fingncing reguirements); and (b}
as already agraed, declosad and'or publicly armounced by 1he Targed Campany, or (o} on account af regulatary approvals or
conditions, or compliance aith ary Faw that & or becomes binding on o applcabla o tha cparatiars of tha Targel Compary:

i the Apquirars infend to alienate amy matenal asset of the Tergel Compary {other than as dischosed abowve) within a paicd of
2 [Two) years from the date of complation of this Open Cfier, a special rasclution of the sharetakders of tha Tanget Company or
any of il= subsidiaries, as applicabla, in accordance with proviso o Reguialion 25 (2} of the SEBI (5AST) Requlalions, would be
taken belors undaraking ary such abanation al any mabanal assals;

Subsequent 1o the completion of the Open Offer, the Acguirers resarse the nght & steaminefesinuciure the operations, assels
linkslites and! or buzinassas of the Tanget Compeny throwgh smangamantreconsinucion, restructuring, buybacks. merar, demargar
and' or sale of assets ar underiakings, after completion of the Open Offer. Tha Acguiers may alse considar disposa of or ofherwise
ancumbaring ary assals o investimants of tha Targel Company through sale, [ease, racensiruction, resirucheing and' or m-
rirgaliation or ferminadion of exisling corraciual operaling arrangaments, Ior nestruchuring andlar ratiraksing he assels, invesimants
ar labilmes of he Tangel Cormpary, bo eprove operational efficencies and o cther commenciy reesons, The board of dinsciors
af the Target Compary will lake decisions on hese matters in acoordance with the requirements of the business of the Target
Company in fine with cpportunities or changes in acenomic crcumstances. from fime i fime and in aecordance with and as pemitied
by apolbcahle law;

&g per Reguiation 38 of Securities and Exchange Board ol India. (Listing Obigatians and Disclosune Requirements) Regulations
2015, &5 amended, ('SEB| (LODR) Regulations') read wim Rule 198 of the Secuities Contract {Regulation) Fues, 1357, as
amended, ('SCRR'), the Targed Company is required 1o maintain & least 25.00% (Twenty-Fie percend) public shaneholding, on
continuous basés far isting. Pursuant to completion of this Opan Offer, assuming fulf accaptance, the public sharehakding in the
Targat Compamy will not fall bakow the minimum public shareholding reguremant s per SCRR end the SEBI (LODR) Aegulatiors:

BACKGROUND TO THE OPEN OFFER

Tha Aaquirars rend to acquira 31,27 686 (Thimy-One Lakhs Twenty-Seven Thousand Six Hundred and Eighly-5ix) Eogulty Shares
0 [ha Acquirars represenling 23.86% of e equily and voling share capial of the Targed Company pursuant b Skane Purchase
Aareament &l a price of T4.00 (Rupeas Four Oriy) per Equily Share aggregating 10 an amaount of 71,25, 10, 744.00.00/ (Aupees
i Crane Twenhe-Fiwe Lakhs Ten Thousand Seven Hundeed and Farty-Four Only) ("Sale Equity Shanes'), subject % the lerms
and condticns set out in the Shase Purchase Agreement, delalls of which are as folioes:

Seller Promoter Shareholders Acguirers
Mame of the Seller Promater| Mo. of | % of Bquity | Name of the Acquirers Mo.of (% of Equity
Shareholders Equity Shares! Equity Shares!
Shares Vioting Shares Yoting
Rights Rights
Pinal Kanchanlal Shah B77.290 | E.38% | Trved Umang Vieomar (Acourer 1) | 20,00,000 | 19.080%
| Nutanben Jaykishan Patel  |1369710| 1308% | | |
Snahalben Kaushabhai Shah | 5.20.200 | 5.05% Agrawal Mikunj Mzheshlal (Acourer 2) | 11,27 686 | 10.77%
Jaykishan Shantilal Patel HUF | 3,511,486 | 3.36%
Total 41,27, 684 I T0.BE% 31,27 686 | 20.86%

Pursuant 1o fhe execuan of the Share Purchase Agreament, this mandatory Open Offer s being made by the Aoqurers in
complianca with the Requistions 3 (1) and 4 of the SEBI [SAST| Regulations:

Tha Open Qffer Prica & payable in cash, in accordance wilh Ragulation & (1) of SEBI [SA5T) Regulations;

Tha prime chjgct of the Open Ofer is to acguire substantial acouisition of Eguity Sharas and Yaling Rights Capial sccompanied
with tha change in confral end managemerd of the Target Company;

Thig Cpen Offer Is for aoquisiion of 28.00% (Twenty-Six percent) of fotal Equity Share capital ard Voling Share Capial of The
Target Company, Ater the complefon of this Open Otler and pursuant 1o franster of Eguiy Shares so acquired under the Shame
Punchase Agraemant, the Aoquirers will held the majony of the Equity Shares by virue of which they will be in a postion to exercse
affectwe management and control over the Target Company;

The Acquirers hawe propased 1o conlinue gulsting business ol the Targe E-'iill'l'ﬁlf.'lr-]r and ey degrsly 0 Dusingss acivibes in lubuane
with pricr approwal of the shareholdes, The main puposs of takeower 5 10 axpand the Company's busineas aoivities in same and
diversified line through exercising efiective comtral over the Target Compamy. Howewer, no firm decision in this regard has bean
faken or praposed sa far

Pursuar to-1his Opan Ofler and the ansachions contempiated i the Share Purchase Agreement, the Acquiners shall become
the Promcbars of the Tamget Comparry and, The easstng Pramaters will cesase 1o be the promoters of e Tanget Comgany in
accardanca with the prowvisions of Hequlation 31A (18] of the SEBI (LOOR} Requlations;

EQUITY SHAREHOLDMNG AND ACQUISITION DETARILS
Tha curerd and proposed sharaholding of the Acouirers in the Target Company and e cedails of their acquistion ans a9 foliows:

5r. | Particulars Mo, ol | % of Equily
Ko, Equity |Shares/Voting
Shares Rights
il | Equily shareboldng balane Public Announcaement daled Twesday, August 03, 2021 5,146,589 4.93%
k) |Equity sharshalding as on the dafe of Public Armcuncement, agreed to b= ecquirad |
through Share Purchasa Agreement dafed Tuesday, August 0, 2021 J6 44,085 2A4.78%
¢ | Equity Shares acqured between the date of Pubhc Announcement and the date of this
Detaded Publc Statament i i

| &) | Equity Shares to be acquired in this Open Ofter (assuming il acceptances) | 27.23.370) 26.00% |

g] |Puost Offer shareholding® as on 10® [Tanth) working dey after dosing of tendering penod ] BIET 455 60.79%

" Assuming all e Equaty Shaves which ara offered are acoepfed i B Open Ol
{OFFER PRICE

Ther Equity Shases of the Target Comparry having Inlemalional Securtes [dentfication Number THES13X0M1019" are prasently
listed cn BSE Limiled are placed under Group ‘B having a sorip code of '540615° and Scrp 1D 'TNR on the BSE Limited,

Tha bdal tradng bamavar in tha Equily Sharas of the Tangal Company on (ke BSE Limibed i the naSon-wide lrading berminal
based on Irading volume during Te twelve calendar mordhs price 16 the month of Public Anncuncement (August 01, 2020 o July
31, 2021} 8 &5 pven Delow

Stock Exchanga | Total Moo of Equity Shares traded Todad Mo, of listed Annualised Trading
during the Twelve calendar menihs Equity Shares Tumnaover [as % of
prios 1o 1he monih of of the iolal Equity Shares
Public Anmpouncement Target Company ligted)
BSE Limiled 95, 90,660 (Mnely-Five Lakhs Minety | 1,04,74500 (One Crore Four Lakihs 31.56%
Thousand Sx Hundred and Eighby) Saventy-Four Thousand and
Five Hundred)

Based cn e above inormation available on the webska of BSE i.il'i'i-lE'd.. e Emﬁ-;ﬁ-fﬁrs'—s of e 'T'eirge-l Ifu:lrrpar:y ara"-requenl-h'
freded shares in eocordance with Regulatian 2 (1) (j} of the SEBI [SAST) Regulatians;

Tha Open Offer Prica has been detamingd faking into account tha paramebens as 264 out undar Regulations B {1} and 8 4{2) of
fhe SEBI {SAST) Regulations. being highest of the following:

Br. | Parficulars Price {in Tjper
Mo, Equity Share|
1. | Regoliabed Price under the Shame Purchase Agreement; =400
2 | The Valuime Weighled Average Price paid or payable for acqusitions by the Acquirers during 52

(Fifty-Twol weeks mmediately preceding the date of Public Announcemeant Ak
3. | Highast prica paid or payeble for scguisitions by the Acquirars danng 26 [Twanty-Six) weeks

immeagizialy preceding the date of Public Arnouncement, g
4. | The Volume Weightad Aweregs Markel Price of Equity Shares for a panod af B0 [Sixly) frading days

immediately preceding the date of the Public Announcement as fraded on e Sock Exchange where the

maeimiem vekime of frading in e Equity Shares of ®ie Target Compsany ane recorded duning such period; #7. 78/
5. | Whara the Equity Shares are not frequenily fraded, the prica determinad by tha Acquirer and tha

Manager to the Cpen Offer taking olo account waluation parameters: including, book vale,

coirgarabin frading muliphes, and such olber pasamaters as are cusiamany 1or valuaton of

Equiy Shares of Such companies; Mol Appicabie |
£, | The per Equity Share vale compuled undar Bagulafon B |51 of tha SEEI [SAST) Regulations Mol Applicabla

W,

¥,
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CAPITALSQUARE®

Teaming together to create value

ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS

In view of the paramelers congidered and presented i the Bable above, in e oprion of Be Acgqurers and Manges 16 e Offer
e Otler Price of T8,78/- (Exght Fupees and Seventy-Eight Paisa Galyl per Equity Shane baing |e highest of the prices meriioned
AeE is justmied in terres of Fegulation 8 (2} of e SEBI 13A5T) Regulaliong,

Az on daela of this Dateiled Public Stalemend, fhere is no ravision in Ofler Price or Offer Siza. In case of any revision in the Offar
Prica ar Offer Size, the Acquirers would comply with Regpuiation 18 and all other epplicails prowisians of SEBI {SA5T) Regulations;

There have Deen no coparaba actions by the Targel Company warranting adjusimant of ary of the relévanl price paramebers |
uncier Regulation 3 (3§ of the SEBI (SAST) Regulaticns. The Ofter Price may be adusted in the event of any corporate aclions
Ik Borius, rights issue, stock gpil, consolidation, dividend, demeangers, and reduction eao. whese the record dade for eflecting such
couparate acdons f3ls between the date of this Delailed Public Statement up to 3 Three) Warking Davs pror i the commencement
ol the endedng pedcd of the Open Ofer, in accondance with Reguialion 3 (3) of the SEB! [SAST) Regulations;

n the everd of any acquisition of Equity Shares by the Acguiers durning the Odier period, at & price higher than the Cfar Price
then the Offer Prica will ba revised upwands fo ba equal to or mara than the haghest price paid for such ecquisiion in tams of
Aequlation & (8) of the 2EBI {SAST) Regulations. However, the Acquirers shell not acguire ery Equity Sheres aftar tha 3% (Third|
‘Waorking Day priar fo the commencement of the tendaring paried of this Open Offier and unlil the expiry of the tandaring period
of this Open Offer:

Az on The dabe of this Delailed Pubic Stalement, hese & noe resision in e Crhter Price or Offer Size, An upward revision i the Offer
Prica ar 1o the Offer Size, # any, on account of compebng offers or olbarsisa, may aisa be done & any fime prar o the
commencement of 1 (One) Working Day befane the commencement of Se Tendeirg Pancd of fis Cpan Otler in accordance wilh
Aegulation 18 (4) of the SEBI (SAST) Regulations. Such revision woud be done 1 complance with offer lormalties prescribed
undie the SEBI [SAST) Aegulalions. In the everd of such revshon, the Acquiness shall: () make comesponding increase o Lhe escrow
afeunt (i} make an arnsuncemanl ik the same rewspapers nowhich this this Detailed Pubke Statement has bean published; and
(il Fmulaneously nolify BEE Limiled, Se SEBI and the Target Compary 31 &2 regislered ollica of such revision;

i tha Acourers acquire Eguity Shares af the Tangat Company duning the paniod of 26 (Twanby-Six) wesks aftar the tendering period
at a prica higher than the Offer Price, the Acguiers would pey the differenca betwean the highest acquisition price and fhe Offer
Frica, o all Public Sharahoidars whose Equity Shares have been accepled in tha Open Cffar wihin &0 (Sidy) days from the date
of such ecquisiion. Homwever, no such difizrence shall ba paid in the ewent fhat such acguisition & made undar erather Open Cffiar
under SEBI [SA5T)] Ragulafions, ar pursuant b Securifies and Exchanpe Board of India [Delisting of Equity Shares) Regulations.
2021, ar open market purchiases made in tha ordinary coursa on the stock exchanges, not being negeiated scoquisiion of Eguiy
Shares of tha Target Company in any fomm;

FINANCIAL ARRANGEMENTS

In terms of Reguiasion 25 (1) of the SEBI (SAST) Regulations, the Acquirars have edeguate fnancial resowrees and have made
firm finenced arrangements far the implemantation of this Open Cfar in full out of thair own sourcas, net-warth and ro bormowings
from amy bank and’ or financial instilutions as amvisaged. Chartered Accountant Merenjan Jein, beasing membership numbsr
47811, Prapristor aof Miranjgn Jain & Co. (Charlered Accountants) bearing firm regestation number “11 331, having its affice |
located at 307, 308, Shital Vamsha Arcade, Opposile Girish Cald Drinks, C.G. Road, Ahmedabad - 350008, Gujaral, fndia wilh I
contact deails being '+81-079-26440427, +81-079-40075175 " ard Email Address being ‘niranganjaini 56 8 yahoo.co.in’ vide |
cerificate dated Tuesday, August 03, 2021 stated that suSicient resources ane evaiable with Acquirers dor fuliling the obiigations |
under this Open Offer in ful;

The mamimum consceralion payabée by hi Aoquiners Lo acqung up W 27 25370 (Twenly-Seven Lakhs Twanly-Thes Thousand
Thees Hurdresd and Seventy} Equity Shanes, reprasenting 26.00% ol the lully paid-up Equily Share capilal and voling shane capital
of the Target Compary al the Ofler Price of 78,785 (Eighl RBupeas and Seventy-Eighl Paise Only) par Equity Share, assuming full
aoeptance of the Open Offer wouid be 32,393,911 188,60 [Twe Crores Thirly-Ming Lakhs Eleven Thousand One Hundred and
Engty-Exght Aupes and Sedy Paise Onlyl. In accordance with Reguiation 17 of the SEBI [SAST) Aegulations, the Acquiners have |
opened an Escrow Account urder the name and shde of THA - Open Ofler Eacrow Account’ ('Escrow Account’} with 1CIC] Bank
Limped, ('Escrow Banker| &nd Fave dapesiled an amaunt of T61.30,000.00 (Rupoes Sikhy-One Lakhs Thiely Thousand Caly),
belng mane than 25% (Twenky-Five Percanl) of consderation payable n thes Open Offer, assuming Tull acceplance

Tha Manager 1o the Offar is duly autharized {0 opesata tha above mendoned Escrow Account to the exchusian of all olhars and
baen duly empowered fo realize tha value aof the Escrow Account in ferms of the SEBI (SAST) Regulafions;

Based on e aloresad linanctl arranrgemants and on the conlirmations recened fom Me EsCroe Banker and the Charered
Aooountanl, e Manager & the Oer i salished about the abiily of the Acguirers % 1ulill |5 obligafion o respect of this Ofter in
acmndance with e SEBI (SA3T) Reguiabons;

in case of upward revision of the Offer Price and! ar the Offer Size. the Acguirars would dapoeit additional approprisle amount
inta an Escrow Account o enswre compliance with Regulation 18 (5} of the SEBI |SAST) Reguistions, priar t effacting such resisian;

STATUTORY AND OTHER AFPROVALS

This Ooen Offer is subject to raceiving the necessany approwvalsp, from Reserva Bark of Inda, end any other spproval &s raquired
under the Faraign Exchange Manapament Act, 1959 and subsenuent amendmeants tharato, for acquinng Equity Shares tendered
by non-resident Public Shareholdess, if any;

Thea Acquirars in bams of Reguibon 23 of SEBI (SAST) Regulations will hawe a rght net 8o proceed with Tis Open CHer in the
evant tha Slalufary approvals indicated oove dne relused, |n the avend ol withdrral, 8 pulblic anncuncesment wil be mada wilkin
2 [Two) warking das of such withdrawal, in the samea newspapens in which this Dalailed Public Stalemend has appeared,

In case of oelay in recept of any stabulory spproval, SEBI maey, it satshied that delay recelpd of the reguisite aparovals was nat due
fo any witiul defauk or neglect of the Acquirers ar falure of the Acquirers so diigenily pursus the applcation for the approvel, grant
extension of fime for e purposa, subject bo the Acquiners agreeing to pay inkerest to the Pultic Shareholders &s directed by SERI
in 1erms of Regulation 18 {11} of the SEBI [SAST) Regulaticnz. Further, if delay ooours an account of withd defeull by the Acquirars
in gbiaining the requisite approvals, Requlation 17 (9 of the SEB| (3A5T) Regulations will alsa become applicable and the amount
lying in tha Escrow Account shall become lable io forfeiture;

Excapl as staled in Clausa ¥ (B), no appeoval is regquirad from army Bank or Snancial instituticrs $ar this Oter 1o e basl of the
Rripwhindge ol e Aoquirers,

TEMTATIVE SCHEDMULE OF ACTIVITIES

Tentative Schedule of Activities Schedule of activities

Dy Date’
Cale of the Puslic Amcuncemen Tuestay 03 Augusl, 2021
Ciate of the Rewvisad Public &nnouncament Friday 0 Awgust, 2021
Lazt date ol publication of Dalailed Publc Statement n rewspapans | Tuesday 10 Auguest, 2029
Last date of fling of te Draft Letter of Offar with SEBI : Wednesday 18 Awgust, 2021
Last e for public annauncameant for compaling ofar(s) ! Thursday 02 Spplembar, 2021
Lest date for recaipt of SEBL chearvations on the drall letier of olfer (in tha event
SEB! has nat sought clanfications or addional Informatien fram $he Manages) | Thursday 09 Seplember, 2021
Idanlified Datad | Tussday 14 Spplembar, 2021
Diale by wihich she Lesier of Offer will be dispeiched 1o the shareholders wihoss
n&mes appear an the ragister of members an e Identified Date | Tuesday 21 September, 2021
Last dabe by which tha commitiee of the indapendent diractar of the Tarped Company |
& requined 1o giva #s recommandalion % tha Public Sharaholdars far Bis Open Oifer Friday 24 Seplember, 2021
Last clate far revising The Citer Price ¢ Offer Size | Marday 27 Seplember, 2021
Date of pubbication of opaning of Cpen Offer public announcement in {ha
newspapens in which this Detaiied Public Statamant has been published Manday 27 Seplember, 2021
Date of commencement of tendering perod (Qlfer Opening Dale’) | Tuesday | 28 Seplember, 2021
Date af dosure of fendering period ['Offer Closing Date') | Manday 11 October, 2021
Lizst date ol commurscalng he repclion’ acceplance and complebon of paemaent ol .
consideraan or refund of Equily Shares b Ihe Publc Sharehakiers | Weainesday 27 Dclaber, 2021

*The abows timalngs are indicatve [prepared on fhe basis of §mednes prowided undsr the SERT (SAST) Regudafions} and ams
sutyect in the recsipd of statufory or requislany approvils and may have fo be revissd accordingle To clanfy, e actions st out
shave may be compleled phice {0 their comespanding dalss subjec! fo complance Wil the SEBT (SAST) Regqulafions,

lcariied Dl &5 ool for M purpose of ditemining Me admes of e Pubde Sharafolders & on such data I whom e Lalfer |
of it woik! B a2 oo Wl aif Mg Pubide Shanaholters feven ey acguire Eguly Shanes and Become shanshioites
of the Tangel Company affer fthe Idemiifed Date) are elbalie fo parficeale v e Coen (ffer

PROCEDURE FOR TENDERING THE EQUITY SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER

& crwmsars ol Equily Shanas [axcapt the partias b tha Shara Purchasa Agréamanl) whathar holding Equity Shanes in demabanafizad
Faren, rogesterad or unrpgesbensd, ane oligible 80 parfcipate in the Oler any Bme beltee desure of he lendeing pesiod,

Parsong who have acguirad the Equity Sharas of the Tamget Compamy but whase names do not sppear in tha regster of membars
af tha Targed Coampany as on the |dentified Date or unregistered cwners or those who have acquired the Equity Shares of the
Terget Compery after the ldentiliad Date or those wha have nol received the Letter of Offer, may also parlicipate in this Cpan
Cifer,

This Open Offar wil b nplermerted by the Soquinars thiough Sleck Exchange Mechamsm as provaded unded the SEBI [SALT)
Aequlafians and the SEBI creular bearing rafarance numbar ‘CIRCFOVPOLICY/CELLN/201E datad April 13, 2015 and SEBI |
circular baaring relemance number ‘CFOIDCAZTIRP2016131° dated Decamber 09, 2016 and on swuch tems and condilions
as may be pamniflad by law from lime bo Bma,;

The Acouirers have appoingad Mikun| Stock Hrokers Limited (‘Buying Broker”) for this Open Ofar through whom the purchase
and satlemeant of the Ofiar Equiby Shares tendared in this Open Offier shall be mede. The contact deteils of the Buying Broar
are &5 mansoned below:

Name Mikunj Stock Brokers Limiad

Address A2 Gf Left Portion. Kamla Mager New Dethi-110007
Caontact No. 011-47030008-01,

Email Id inlo @nikurganiing com

Confact Person Mr. F";r;:d Kumar Sullaria

BSE Limitad =hall be the Designated Stocx Exchange far the purposs of lendaring Oftar Shares in this Opsan Ofar,

Al Public Sharehalders who desina o tender thair Equity Shares undes the Cipen Ciffer would hawva o inlimata thair respeclive stock
brokers [*Geflling Brokers’) within the normal trading hows of the sacondary market, dueing the tendering period

The detailed process of stock exchange will be provided in the Letter of Offer which shall be sant to the Public Equity Sharshoider
al the Targel Company

THE DETAILED PROCEDURE FOR TENDERING THE EQUATY SHARES IN THES OPEN OFFER WILL BE AVAILABLE IN THE
LETTER OF OFFER THAT 'WOLMLD EE MAILED TO THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY A% ON THE
IDENTIFIED DATE,

OTHER MFORMATION

The Acquiners, baraby undertake and conlirm thal, they accap! il raspansitdity 1o the informalicn contained in the Public
Aancuncemend, and this Detaled Public Saterment and &fso for the obligations of the Acquirers as kaid down in the SEBI [SAST)
Aegulations;

The fcquiners have appoinbed Campo Comporale Services Limded, a5 the Registny % B Ofler beanng SEBI Begisiralion Numbsar
'INROOOGAATSY, having their offce located &t Subramanian Building, 1 Chlub House Aoed, Chennal - 800 002, Tami Mady, india,
with contacl delails being 991-44-40020700 | 91-44-284600907, Email Addrass 'invesior@camennda com' and website
‘weanw.camenindie com'. The Cantact Persan Ms. K. Sreepriya  can be contacted from 10:00 a.m. {indien Siandard Time) to 5:00
pum (ndian Standard Time) on working days (except Saturdays, Sundays and all public helidays), duing the tendedng periad

This Detailed Public Statemsenl will also be avadabia on website of SEB| a1 wiw sabi gow.in

MANAGER TO THE OFFER:

CAPITALSQUARE ADVISORS PRIVATE LIMITED
208, 2 Floor, AAAPEE Canbar, MEDC Road Mo 11,

CTE 70, Andhen (East), Mumba-d00093, Maharashira, Inda

Tol: +51-22-560 450593 +971 4742 E3532

Fax: +01-72-668 49995

Wabsie: wew capilatequan.in

Emal-D: tanmoy banenee @ capitalsquans in/mb @ capitalsquare.in

Contact Person: Mr. Tanmay Banarjas

SEBRI Registration Mo: IMNEKIGID 2219

Place: Musrmibai
Diate: Saturday, August OF, 2021

On behalf of the Acquirers
Sd.
Trivedi Umang Vijaykumar

financi“. ep. .in

March 31, 2079 are as folows:




